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(Civil) No.19362/2003

(From the judgenent and order dated 28/07/2003 in CW 11621/2003

of The H GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)

.G OF POLICE, CHANDI GARH & ORS.

VERSUS

KRI SHAN KUVAR

(Wth prayer for interimrelief and office report)

Wth
SLP( C) No. 20032 of 2003

(Wth prayer for interimrelief)

SLP(C) No. 20158 of 2003

(Wth prayer for interimrelief)

SLP(C) No. 20235 of 2003

(Wth prayer for interimrelief)

SLP(C) No. 20260 of 2003

(Wth prayer for interimrelief)

SLP(C) No. 20264 of 2003

(Wth prayer for interimrelief)

SLP(C) No. 20269 of 2003

(Wth prayer for interimrelief)

Petitioner (s)

Respondent (s)

Date : 19/03/2004 These Petitions were called on for hearing today.

CORAM :

HON BLE THE CHI EF JUSTI CE

HON BLE MR, JUSTI CE S.B. SI NHA
HON BLE MR, JUSTI CE S. H KAPAD A

For Petitioner (s)Ms. Kanini Jaiswal, Adv.

Ms. Shom | a Bakshi, Adv.
Ms. | nkl ee Bar ooabh, Adv.
... 2 -
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For Respondent (s)

in SLP 20158Ms. Suresh Kunari,
M. Dinesh Verma, Adv.
M. A P. Mhanty, Adv.

For all the res.

Adv.



in SLP 20235M. Jagjit Singh Chhabra, Adv.
Nos. 1-4,7&8 in M. Anil Rathee, Adv.

SLP 20264 & No.1 M. Arun Rathee, Adv.
in SLP 20269M. M P. Shorawal a, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Learned counsel prays for and is granted four weeks’ time to take steps for service.

[ Al ka Dudeja ] [ Janki Bhatia ]
Court Master Court Master



